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Heard learned advocate Mr. M. 	Ehavsar for the apilicant. 

Mr. J. D. Ajmera for the responóents not present. The petitioner's 

explanation was called by Memo dated 7-4-1988 and given by letter 

dated 9-4-1988. Thereafter, no orders have been oassed and the 

petition only is based on an apDrehenSion. The petition does not 

dis-close any cause. Hence the petition is summarily rejected. 
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